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REPORT FILED BY THE DISTRICT COLLECTOR, ALLURI SITHA
RAMA RAJU DI RICT IN E.A NO 4 OF 2023, M. NO 9 ()F 2023.
M.A NO 10 OF 2023. BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, SOUTHERNZONE, CHENNAI:

The present Execution Application no. 4 of 2023 has been filed by the
applicant seeking execution of the Direction No. (ii) issued by the Judgement
dated 23.03.2023 passed by this Hon'ble tribunal in Original Application No. 187

of 2O2L (SZ) titled Nagendra Kumar vs Govt of India & ors.

The present Miscellaneous Application no, 9 of 2023 has been file by the
applicant against the wilful, deliberate and intentional non-compliance of order
dated 23.03.2023 in O.A. No. 187 of 2021 (SZ) titled Nagendra Kumar vs Govt
of India & ors. By the respondents herein.

The present Miscellaneous Application no.9 of 2023 has been file by the
applicant seeking to punish the respondents for the offence of non-obedience to
this Hon'ble tribunal order dt: 23.O3.2023 in OA No' 53 of 2022 (Sz).

In this regard the Hon'ble National Green Tribunal, South zone, Chennai has

issued order on 31.01.2024 as

1. The matter was taken up today for an early hearing based on a news item
reported on 19.0L.2024 in Eenadu, a Telugu Daily. The said news item
relates to the mining of sand other than the procedure prescribed by an

entity called M/s. Prathima Infrastructure Limited.
2. Let the District Collector of the concerned area and the SEIAA - Andhra

Pradesh inspect the areas in question and find out whether the new

contractor has got a valid Environmental Clearance to go ahead with the
mining and whether they are adhering to the rules prescribed and take
appropriate action if violations are noticed.

3. Let the reports be filed on or betore 05.02.2024 by the District Collectors
concerned as well as the SEIAA - Andhra Pradesh.

4. Post the matter on 05.02.2024.
5. In this regard , The Government pleader for State of A.P has submitted a

letter dt: 02.02.2024 issued by Director Mines & Geology seeking 4 weeks

time to complete the inspection by the all concerned District Collectors.

The Hon'ble National Green Tribunal South Zone, Chennai on 05'02.2024
has issued orders on,

1. The learned counsel appearing for the State of Andhra Pradesh as well as

the SEIAA - Andhra Pradesh have not filed their reports and they sought
three weeks'time citing that they need more time for conducting the field
inspection and verification of the records.

2. In this regard, the SEIAA - Andhra Pradesh can very well verify their own
records and submit a report as to whether any Environmental Clearance is
In vogue now and if so, what is the agency, for which, the Environmental
Clearance has been granted. This verification can be done easily by the
SEIAA in its own office which does not require much time'



3. In as much as the District Collectors are engaged with multiple tasks, in
the first instance, they should at least choose the major river in the
district and inspect it in the next couple of days and file their report before
the date of next hearing. During the inspection, they should
verify/ascertain whether any mining was done in the recent past in the
area, in case on the date of inspection no mining was noticed.

4. Post the matter on L4.O2.2O24.

In this connectlon it is to submit that, The National Green Tribunal, South
Zone, Chennai in the above all three matters has directed the concerned area
District Collectors to do the spot inspection by choosing the major river in the
district and inspect it in the next couple of days and file their report before the
date of next hearing. During the inspection, they should verify/ascertain whether
any mining was done in the recent past in the area, in case on the date of
inspection no mining was noticed.

In obedience to order of the National Green Tribunal, South Zone,
Chennai, I have inspected on 14.02.2024 along with the Asst. Geologist and
Royalty Inspector of the District Mines and Geology Office, paderu, Alluri Sitha
rama Raju district and Tahsildar, Yetapaka Mandal, Alluri Sitharama Raju district
and observed the physical features of the river and sand mining proposed area.
During my inspection I found no machinery in the subject matter of the mining
area, sand excavation is not being done at present. With regard to any mining
was done in the recent past in the area I did not find any visibility of excavation
of sand in recent past. The details of the two proposed Sand reaches inspected
in this regard are as follows:

sl.

No.
River

Proposed
Reach Name,

Village &
l{anda!

Observations Remarks

Godavari

Yetapaka/
2022- 15 Sand

Reach,
Yetapaka
Village.

Yetapaka
Mandal.

o Non-working at
the time of
Inspection.

. Further it has
observed that
there are no men
and machinery
and movement of
vehicles in the
proposed sand
reach.

. There are no
fresh workings
observed in the
proposed Sand
reach,

1 Godavari Gommu-
Koyagudem/2
022-21 Sand

o Further it has
observed that
there are no men District Level Sand

District Level Sand
Committee (DLSC) approved
the proposed Sand reach,
Approved Mining Plan (AMP)
obtained, Environmental
Clearance is under process.



Reach,
Gommu-
Koyagudem
village
Yetapaka
Mandal

t5(

and machinery
and movement of
vehicles in the
proposed sand
reach,

. There are no
fresh workings
observed in the
proposed sand
reach. New sand
deposition
observed in the
proposed sand
reach due to
floods during the
monsoon.

Committee (DLSC) approved
for the proposed Sand reach,
Approved Mining Plan (AMP)
obtained, Environmental
Clearance (E.C) has obtained
vide Order
No. SEIAA/AP/ASR/MIN/ 1 1/20
23/5421/239.06&238.06 and
consent to Establishment
(CTE) Consent to Operation
(CTo) are under process.

Field Photographs
I

Yetapaka Sand reach Gommu-Koyagudem Sand reach

The Report is herewith submitted to the Hon'ble national Green
Tribunal for issuing appropriate orders that deemed fit.

Colle & Magistrate,
Alluri tlr m Raju District,

Paderu.

til

ffiru
.l trf IC 1
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GOVERNMENT OF ANDHRA PRADESH

 
 Letter No.211/NGT/Sand/2024,                             dated:13/02/2024.              
                                         
From 
 
Ravi Pattanshetti, I.A.S.,
Collector & District Magistrate,
Anakapalli

To 
 
The Registrar,
Hon’ble National Green Tribunal,
Chennai

 
 Sir,
 
Sub: 

  
Mines and Minerals – SAND - Hon’ble NGT order in E.A.No. 04 of 2023 in O.A.No.
187 of 2021 (SZ) & M.A. No. 09 of 2023 in O.A.No. 187 of 2021 and M.A.No. 10 of
2023 in  O.A.No.  53 of  2022,  in  the  matter  of  Sri  Nagendra  Kumar Vs Ministry of
Environment Forest and Climate Change – On sand Mining in Andhra Pradesh - Report -
submitted – Regarding.

 
Ref:  

1. The Hon’ble NGT order in E.A.No. 04 of 2023 in O.A.No. 187 of 2021 (SZ) & 
M.A. No. 09 of 2023 in O.A.No. 187 of 2021 and M.A.No. 10 of 2023 in 
O.A.No. 53 of 2022, dated 31.01.2024. 

2. Letter No. 4914357/Sand/NGT-187(SZ)/2021, dated 02.02.2024 from the 
Director of Mines and Geology, Ibrahimpatnam. 

3. Letter No.211/NGT/Sand/2024, date:13.02.2024 from the District Mines and 
Geology officer, Anakapalli. 

4. Letter No.E.A.No.4 of 2023/PB/ROVSP/2024, dt:13.02.2024 
 

***
 

Please kindly see the subject and reference cited. vide reference 1st cited, the Hon’ble
NGT (SZ)  in  E.A.No.04 of  2023 in O.A.No.187 of  2021 (SZ) & MA.No.09 of  2023 in
O.A.No.187 of 2021 and M.A.No.10 of 2023 in O.A.No.53 of 2022, heard the matter based
on a news item reported on 19.01.2024 in Eenadu, a Telugu Daily. The said news item relates
to the mining of sand other than the procedure prescribed by an entity called M/s. Prathima
Infrastructure Limited. 
 

Through  the  reference  2nd cited  the  Director  of  Mines  and  Geology,  Ibrahimpatnam

informed that, the Hon’ble National Green Tribunal vide reference 1st cited, issued common
orders that:
 

1. The matter was taken up today for an early hearing based on news item reported on 
19.01.2024 in Eenadu, a Telugu Daily. The said news related to the mining of sand 
other than the procedure prescribed by an entity called M/s Prathima Infrastructure 
Limited. 

2. Let the District Collector of the concerned area and the SEIAA, Andhra Pradesh 
inspect the areas in question and find out whether the new contractor has got a valid 
Environmental Clearance to go ahead with the mining and whether they are adhering 
to the rules prescribed and take  appropriate action if violations are noticed. 

3. Let the reports be filed on or before 05.02.2024 by the District Collector concerned as 

File No.INC04/12/2024-RI-ANKP



well as the SEIAA - Andhra Pradesh. 
4. Post the matter on O5.O2.2O24, on request posted to 14.02.2024. 

 
Further,  the  Director  of  Mines  and  Geology,  Ibrahimpatnam  also  informed  that,  the

SEIAA has requested to instruct concerned District officers of Mines and Geology to inspect
the sand reaches in coordination with the District Collector as per the Hon’ble NGT direction
dated.31.01.2024.

 
In this connection it is submitted as per the information furnished by the District Mines

&Geology Officer,  Anakapalli  and Environmental  Engineer,  A.P.Pollution  Control  Board,

Visakhapatnam  vide  reference  3rd &  4th cited,  there  are  no  sand  mining  operations  in
Anakapalli District
 

Keeping in view of the orders of the Hon’ble NGT, it is submitted that, there are no Major
Rivers flowing through Anakapalli  District and no sand reaches reported in newly formed
Anakapalli District. Hence, the report shall be treated as Nil accordingly.
 

                                                                   Yours faithfully,
                                                                 Ravi Pattanshetti
                                                          Collector & District Magistrate,
                                                                      Anakapalli .

 
Copy  submitted  to  the  Director  of  Mines  and  Geology,  Ibrahimpatnam  for  favour  of
information. 
Copy to the District Mines and Geology officer, Anakapalli for information. 
Copy to the Environmental Engineer, APPCB, Visakhapatnam for information. 

File No.INC04/12/2024-RI-ANKP
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R ED H LL H
DISTRICT I E.A NO 40F2(J 3, M.A. NO9OF 2023. .ANO1ooF

H N B

The present Execution Apprication no. 4 of 2023 has been fired by
the applicant seeking execution of the Direction No. (ii) issued by the
Judgement dated 23,03.2023 passed by this Hon'ble tribunal in original
Application No. 187 of 202t (sz) tiued Nagendra Kumar vs Govt or Inoia
& ors.

The present Misceilaneous Apprication no. 9 of 2023 has been fire by
the applicant against the wilful, deliberate and intentional non-compliance
of order dated 23.03.2023 in o.A. No. rB7 of 2o2t (sz) titled Nagendra
Kumar vs Govt of India & ors. By the respondents herein.

The present Miscerraneous Apprication no. 9 of 2023 has been fire by
the applicant seeking to punish the respondents for the offence of non-
obedience to this Hon'ble tribunar order dt: 23.03.2023 in oA No. 53 of
2022 (SZ).

In this regard the Hon,ble National
Chennai has issued order on 31.01.2024 as

Green Tribunal, South zone,

1. The matter was taken up today for an early hearing based on a
news item reported on 19.01.2024 in Eenadu, a Telugu Daily. The
said news item relates to the mining of sand other than the
procedure prescribed by an entity called M/s. prathima
Infrastructure Limlted.

2. Let the District Collector of the concerned area and the SEIAA _
Andhra Pradesh inspect the areas in question and find out whether
the new contractor has got a varid Environmentar crearance to go
ahead with the mining and whether they are adhering to the rures
prescribed and take appropriate action if violations are noticed.

3. Let the reports be filed on or before 05.02.2024 by the District
Collectors concerned as well as the SEIAA - Andhra pradesh.

4. Post the matter on 05.02.2024.

5, In this regard , The Government pleader for State of A.p has
submitted a letter dt: 02.02.2024 issued by Director Mines &
Geology seeking 4 weeks time to comprete the inspection by the ail
concerned District Collectors.

Page 1 of 2
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The Hon'ble National Green Tribunal South Zone' Chennai on

05.02.2024 has issued orders on'

1. The learned counsel appearing lor. 
tl1e t-t1t: ot Andhra Pradesh as

well as the SEIAA - fiihtt pr-adesn have not filed their reports and

they sought tnt"" *l"i'j iirn" titits that they need more time for

conducting the field i"tp"tti"" and vlrification of the records'

2. In this regard, the SEIAA - Andhra Pradesh can very well verify

their own records and submit a report as to whether any

Environmental Clearance is in vogue now and if so' what is the

agency, for which, ti"inui'on'"itul Cl"utunce has been granted'

This verificat,on tun"i"-Jone "asify 
by the SEIAA in its own office

which does not require much time'

3. In as much as the District Collectors are engaged with multiple

tasks, in the first 
'ntiuni"' 

tn"y should at least choose the major

river in the district unJ in'p"tt ii in tne next couple of days and file

their report oeror" in'J JutL or next hearinq. During the inspection,

they should verify/ascertain whether any mining *u.: 9ol::i:"
recent past in tne aiea, in case on the date of inspection no mlnlng

4. Post the matter on 74'02'2024'

In this connection it is submitted that' The National Green Tribunal'

South Zone, Chennai in1n"-uOou" all three matters has directed the

concerned area District Cofi"ttoo to do the spot inspection by choosing

the major river in tne oisiriciand inspect it in the next couple of days and

file their report before il;:il or ne't hearing' During the inspection'

they should verify/ascertain whether any mining was done in the recent

past in the area, ln caset-n tn" Jut" of inspection no mining was noticed'

In obedience to order of the National Green Tribunal' South Zone'

Chennai, I have 
'n'p"J"J 

on 12'02'2024 and observed the physical

features of the veda'"tni ti'"' and sand mining area located over an

extent of 7.4384 H"ttl"t in iV'ruo'Z+z of Veparalla (V)' Rayadurgam

(M), Ananthapuramu iLt'itt' ouiing my inspection I found no machinery

in the subject matter of the mining area' sand excavation is not being

done at present. Witn regard to anyhining was done in the recent past in

the area I did not rino u"n"v-ririuitiiy'or excavation of sand in recent past'

was noticed.

Report is submitted to the Hon'ble national Green Tribunal for issuing

/L w14
Collector & Distric Magistrate,

approp riate orders that deem fit'

AnanthaPuramu District'
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Joint inspection report submitted on the Hon'ble NGT order dated:05-02 
2024 in E.A.No.04 of 2023 in O.A.No.187 of 2021(SZ) & M.A.No.09 of 2023 in 
0.A.No.187 of 2021 and M.A.No.10 of 2023 in 0.A.No.53 of 2022 in the matter of 
Nagendrakumar Vs Ministry of Environment Forest and Climate Change on sand 
mining in Andhra Pradesh. 

As per the orders dated: 31-01-2024 of the Honourable National Green Tribunal 
(NGT) Southern Zone, Chennai in EA No.04 of 2023(SZ) in Original Application No.187 
of 2021(SZ) and submit a report on or before 13-02-2024 as the case was posted on 14 
02-2024. Accordingly, the inspection team has a joint inspection of sand reaches in 
Eluru District on 12-02-2024. 

The following officers attended for joint inspection on 12-02-2024 as detailed below. 

SI. 

No. 

1 

2 

3 

4 

5 

6 

7 

Name of the 

Officer(s)/Staff 
Sri Bhaskar Rao 

Sri Ravi Kumar 
Sri K. 
Rao 

Sri Rajesh 

Venkateswara 

Smt. Kalavathi 

k**k 

Sri G. Chinna Rao 

Smt. Achuta Kumari 

Departmnent 

Water Resources Department 
Mines &Geology Department 
A.P. Pollution Control Board 

Special Enforcement 
(SEB) 
Ground Water & 

Department 
Revenue Department 

Revenue Department 

Designation of the 
officer/staff 
AE, Irrigation 
Deputy Director 
Environmental 

Engineer 
Bureau SI of Police SEB 

Audit Asst Hydrologist 

Tahsildar, 
Velairpadu 
Tahsildar, 
Kukunoor 

The NGT(SZ) in its 0rder dated:31-01-2024, has issued an order based on a news 
item reported on 19-01-2024 in Eenadu, a Telugu daily and the news item relates to the 
mining of Sand other than the procedure prescribed and directed the District Collector 
of the concerned area and the SEIAA-AP inspect the areas in question and find out 
whether the new contractor has got a valid Environmental Clearance to go ahead with 
the mining and whether they are adhering to the rules prescribed and take appropriate 
action if violations are noticed. 

The Hon'ble NGT heard the matter in EA No., 04 of 2023 in OA No. 187 of 2021 
(SZ) and issued orders on 05.02.2024 that the District Collectors are engaged with 
multiple tasks, in the first instance, they should at least choose the major river in the 
district and inspect it in the next couple of days and file their report before the date of 
next hearing. During the inspection, they should verify/ascertain whether any mining 
was done in the recent past in the area, in case on the date of inspection no mining was 
noticed. A copy of the NGT order is enclosed as Annexure -1. 
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The Member Secretary, APPCB has issued a letter to all the District Collectors on 
09.02.2024 and requested to immediately inspect the sand mines in the major River in 
the District and file their reports before Hon'ble NGT (SZ) by the next date of hearing 
listed on 14.02.2024. A copy of the letter is enclosed as Annexure -II. 

In this regard, it is submitted that the River Conservator Godavari River 
informed that the following sand reaches located in Kukunoor (M) & Velairpadu (M) of 
Eluru District were accumulated with sand. The Deputy Director, District Mines and 
Geology Officer, Eluru vide letter dt:11.12.2023 furnished the following details of open 
sand reaches in Eluru District that were approved in the District Level Sand Committee, 
Eluru District. All five (05) open Sand reaches fall in Godavari Bank of the River 
Godavari. A copy of the letter of the District Mines and Geology Officer, Eluru District is 

enclosed as Annexure -III. 

S.No. Name of the 

1 
wN 

2 

3 

4 

The details of the open sand reaches are mentioned hereunder. 

5 

Open Sand Reach 

Ibrahimpeta 
Ganapavaram 
Dacharam 

Rudramkota-I 

Rudramkota-II 

Vinjaram 

Location & Extent 

4.93Ha lbrahimpeta, Kukunoor (M) 

4.16 Ha Dacharam (V), Kukunoor (M) 

DLSC 

date 

23.06.2022 

23.06.2022 

4.96 Ha Rudramkota(V), Velairpadu (M)31.03.2023 

4.90 Ha Rudramkota(V), Velairpadu (M) 31.03.2023 
4.91 HaVinjaram (), Kukunoor (M) 

Eluru District, Eluru. 

In obedience to the order of the National Green Tribunal, South Zone, Chennai, a joint 
inspection consisting of the above team of officers was conducted on 12.02.2024 at five 
(05) open Sand reaches mentioned above concerning Geo-coordinates and observed 
that there is no sand mining activity carried out in all the five (05) open Sand reaches. 

31.03.2023 

Finally, the joint inspection team observed the following during the inspection: 
1. As per physical observation and there is no activity of sand mining is 

Collector & Distrip Magistrate, 

observed in a total above 5 reaches. The necessary photographs are enclosed. 
2. During the inspection no machinery and vehicles were observed within the 

vicinity of the sand mining area. 
3. With regard to any mining that was done in the recent past in the area the team did 

not find any visibility of excavation of sand in recent past. 

The report is submitted to the Hon'ble National Green Tribunal for issuing appropriate 
orders that deemn fit. 
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Joint inspection Photos of E.A.No.04 of 2023 in O.A.No.187 of 2021(SZ) & 
M.A.No.09 of 2023 in O.A.No.187 of 2021 and M.A.No.10 of 2023 in O.A.No.53 of 
2022 in the matter of Nagendrakumar Vs Ministry of Environment Forest and 
Climate Change on sand mining in Andhra Pradesh. 
 

Ibrahimpeta – Ganapavaram of Kukunoor Mandal Sand Reach  

Vinjaram Sand Reach                                              Dacharam Sand Reach 

                   Rudramkota –I Sand Reach Rudramkota –II Sand Reach 
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REPORT FILED BY THE DISTRICT COLLECTOR, KAKINADA DISTRICT TN E.A
NO 4 ()F 2023, M.A. NO 9 ()F 2023,

M.A NO 10 0F 2()23, BEFORE THE HON'BLE NATIONAL GREE TRIBUNAL,
SOUTHERNZONE. CHENNAI

The present Execution Application no.4 of 2023 has been filed by the
applicant seeking execution of the Direction No. (ii) issued by the Judgement dated
23.03.2023 passed by this Hon'ble tribunal in Original Application No. 187 of 2027
(SZ) titled Nagendra Kumar vs Govt of India & ors.

The present Miscellaneous Application no. 9 of 2023 has been filed by the
applicant against the willful, deliberate and intentional non-compliance of order
dated 23.03.2023 in O.A. No. 187 of 2O2l (SZ) titled Nagendra Kumar vs Govt of
India & ors. By the respondents herein.

The present Miscellaneous Application no. 9 of 2023 has been filed by the
applicant seeking to punish the respondents for the offence of non-obedience to
this Hon'ble tribunal order dt: 23.O3.2023 in OA No' 53 of 2022 (SZ).

In this regard the Hon'ble National Green Tribunal, South zone, Chennai has

issued order on 31.01.2024 as

1. The matter was taken up today for an early hearing based on a news item
reported on 19.01.2024 in Eenadu, a Telugu Daily. The said news item
relates to the mining of sand other than the procedure prescribed by an

entity called M/s. Prathima Infrastructure Limited.

2. Let the District Collector of the concerned area and the SEIAA - Andhra

Pradesh inspect the areas in question and find out whether the new

contractor has got a valid Environmental Clearance to go ahead with the
mining and whether they are adhering to the rules prescribed and take
appropriate action if violations are noticed.

3. Let the reports be filed on or before 05.02.2024 by the District collectors
concerned as well as the SEIAA - Andhra Pradesh.

4. Post the matter on 05.02.2024.

5. In this regard , The Government pleader for State of A.P has submitted a

letter dt: O2.O2.2O24 issued by the Director Mines & Geology seeking 4
weeks time to complete the inspection by the all concerned District
Collectors.

The Hon'ble National Green Tribunal South Zone, Chennai on 05'02.2024 has

issued orders on,

1. The learned counsel appearing for the State of Andhra Pradesh as well as the
SEIAA - Andhra Pradesh have not filed their reports and they sought three
weeks' time citlng that they need more time for conducting the field

Inspection and verification of the records.

2. In this regard, the SEIAA - Andhra Pradesh can very well verify their own

records and submit a report as to whether any Environmental clearance is in
vogue now and if so, what is the agency, for which, the Environmental
Clearance has been granted. This verification can be done easily by the

SEIAA in its own office which does not require much time.



-2-

3. In as much as the District Collectors are engaged with multiple tasks, in the
first instance, they should at |east choose the major river in the district and
inspect it in the next couple of days and file their report before the date of
next hearing. During the inspection, they should verify/ascerta in whether any
mining was done in the recent past in the area, in case on the date of
inspection no mining was noticed.

4. Post the matter on'i,4.O2.2O24

In this connection it is submitted that, the National Green Tribunal, South
Zone, Chennai in the above all three matters has directed the concerned area
District Collectors to do the spot inspection by choosing the major river in the
district and inspect it in the next couple of days and file their report before the date
of next hearing. During the inspection, they should verify/ascerta in whether any
mining was done in the recent past in the area, in case on the date of inspection no
mining was noticed.

In obedience to order of the National Green Tribunal, South Zone, Chennai.
the Joint Collector and Vice Chairman of the DLSC, Kakinada have inspected the
sand reaches in Kakinada District on t2.O2.2O24 and observed the physical features
of the river and sand mining area. During the inspection the inspecting officials
found that no machinery in the subject matter of the mining area, sand excavation
is not being done at present. with regard to any mining was done in the recent past
in the area they didn't find any visibility of excavation of sand in recent past.

Report is submitted to the
appropriate orders that deem fit.

Hon'ble national Green Tribunal for issuing

District Colle r and Cha ir a
Kakinada D istrict

of DLSC,L
lslA**
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JOINT INSPECTION REPORT 

The Hon'ble National Green Tribunal (NGT), Southern Zone, Chennai 
has issued orders dated: 05.02.2024 in E.A.No:04 of 2023 in O.A.N0:187 of 
2021 (SZ) & M.A.No:10 of 2023 in 0.A.N0.53 of 2022 Dt: 05.02.2024 
and the operative portion of the order is as follows: 

“In as much as the District Collectors are engaged with multiple 
tasks, in the first instance, they should at least choose the 
major river in the district and inspect it in the next couple of 
days and file their report before the date of next hearing. 
During the inspection, they should verify/ascertain whether 
any mining was done in the recent past in the area, in case on 
the date of inspection no mining was noticed. 

Post the matter on 14.02.2024.” 

In obedience of the orders of the Hon’ble NGT, the Collector and 
District Magistrate, Krishna District along with the Officials of the Line 
Departments have inspected the Sand Reaches on downstream side of 
the Krishna River in Krishna District on 13.02.2024 to file a report as 
directed by the Hon’ble NGT. 

The team of officials have attended for Joint Inspection. 

S.No Name of the Officer Designation 

District Collector & Chairman District 
01 | Sri P.Raja Babu Level Sand Committee, Krishna 

District. 

District Revenue Officer, Krishna 02 | Sri K.Chandra Sekhara Rao District. 

" Adl. Superintendent of Police, SEB, 03 | Sri G.Venkateswara Rao Krishna District. 

. L Environmental Engineer, APPCB, 04 | Sri P.Srinivasa Rao Vijayawada. 

Superintendent Engineer, Water 
05 | Sri T.J.H. Prasada Rao Resources Department, Irrigation 

Circle, Vijayawada 

Royalty Inspector on behalf of District 
06 | Smt. B.Siva Parvathi Mines and Geology Officer, Krishna 

District 
07 | Sri D.Vijaya Vardhana Rao g!str!ct Ground Water Officer, Krishna 

istrict 
Asst. Engineer on behalf of 

08 | Sri K.Venkateswara Reddy Superintendent Engineer, RWS, 
Krishna District 

09 | Smt.T.Dhana Lakshmi Deputy Tahsildar, Thotlavalluru on 
behalf of Tahsildar, Thotlavalluru 



1121/ 

The team of Officials have inspected the following sand reaches in Krishna 
District 

P 

Northvalluru-2,3 & 6 of Northvalluru village, Thotlavalluru 
Mandal, Krihsna District 

During the day of inspection, it is observed that the Sand reach 
areas are covered with good deposit of Sand in un-disturbed 
stage and at few places grass also grown in that area. 

There are no fresh workings observed and there are no traces of 
old working pits in the Three (3) Sand Reaches. 

Further, it is observed that there are No men and Machinery and 
Movement of Vehicles in the (Three )3 Sand Reaches. 

The State Environmental Impact Assessment Authority (SEIAA) 
has issued Environmental clearance (EC) for 
Northvalluru-2 Sand Reach vide order No: 
SEIAA/AP/KRI/MIN/11/2023/5359/238.13&237.13 and 
Northvalluru-3 Sand Reach order No: 
SEIAA/AP/KRI/MIN/11/2023/5341/238.14&237.14 and 
Northvalluru-6 Open Sand Reach order No. 
SEIAA/AP/KRI/MIN/11/2023/5338/238.15&237.15, 
dt.07.02.2024 

hotographs of the Northvalluru-2,3&6 Sand Reaches: 



11311 
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In view of the above, the factual report is herewith submitted 
to the Hon'ble National Green Tribunal, Southern Bench, Chennai 
for kind perusal and taking further necessary action in the matter. 

S.No Designation Signature 

District Collector & Chairman 
01 District Level Sand 

Committee, Krishna District. 

02 District Revenue Officer, 
Krishna District. 

Adl. Superintendent of 
03 Police, SEB, 

Krishna District. 

04 Environmental Engineer, 

APPCB, Vijayawada. 

Superintendent Engineer, 

05 Water Resources Department, 

Irrigation Circle, Vijayawada 

Royalty Inspector on behalf of @ . gfua fiouvuahj 
06 District Mines and Geology 13]2124 

Officer, Krishna District Q?,O}oflu Dmbe, mechilipatnow- 

District Ground Water Officer, N M]@\W 
07 Krishna District ‘D*\IQ"%‘\ 

152 )y 
Asst. Engineer on behalf of 

08 Superintendent Engineer, W"\,\'\*\ 
RWS, Krishna District 

Deputy Tahsildar, . - 
09 Thotlavalluru on behalf of AN 

Tahsildar, Thotlavalluru /3/;/207_(1 
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REPORT FILED BY THE COLLECTOR AND DISTRICT MAGISTRATE.
SPSR NELLORE IN E.A NO 4 OF 2023, M.A. NO 9 OF 2023, M.A NO l0 OF
2023, BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI.

-oOo-

The present Execution Application no. 4 of 2023 has been filed by the applicant

seeking execution of the Direction No. (ii) issued by the Judgement dated23.03.2023

passed by this Hon'ble tribunal in Original Application No. 187 of 2021 (SZ) titled

Nagendra Kumar vs Gort of India & ors.

The present Miscellaneous Application no. 9 of 2023 has been file by the

applicant against the willful, deliberate and intentional non-compliance of order dated

23.03.2023 in O.A. No. 187 of 2021 (SZ) titled Nagendra Kumar vs Govt of India &

ors. By the respondents herein.

The present Miscellaneous Application no. 9 of 2023 has been file by the

appiicant seeking to punish the respondents for the offence of non-obedience to this

Hon'ble tribunal order dt: 23.03 .2023 in OA No. 53 of 2022 (SZ).

In this regard the Hon'ble National Green Tribunal, South zone, Chennai has

issued order on 3 I .01 .2024 as

I. The matter was taken up today for an early hearing based on a news itenr

reported on 19.01.2024 in Eenadu, a Tblugu Daily. The said news item relate.s

to the mining of sand other than the procedure prescribed by an entity called

M/s. Prathima Infras tructure Limited.

2. Let the District Collector of the concerned area and the SEIAA - Andhra

Pradesh inspect the areas in question and .find out whether the new contractor

has got a valid Environmental Clearance to go ahead with the mining and

whether they are adhering to the rules prescribed and take appropriate action

if violations are noticed.



2

3. Let the reports be Jiled on or before 05.02.2024 by the District Collectors

concerned as well as the SEIAA * Andhra Pradesh.

4. Post the matter on 05.02.2024.

The Hon'ble National Green Tribunal South Zone, Chennai on 05.02.2024 has

issued the following orders:

The learned counsel appearing for the State of Andhra Pradesh as well as

the SEIAA - Andhra Pradesh have not filed their reports and they sought

three weel<s' time citing that they need more time for conducting the field

inspection and verification of the records.

z. In this regard, the SEIAA - Andhra Pradesh can very well verifi their own

rccords and submit a rePort as to whether any Environmental Clearance is

in vogue now and d so, what is the agency, for which, the Environmental

Clearance has been granted. This verifcation can be done easily by the

SEIAA itr its own office which does not require much time.

3. In as much as the District collectors are engaged with muhiple taslts, in the

.first instance, they should at least choose the major river in the district and

inspect it in the next couple of days and file their report before the date of

next hearing. During the inspection, they should verifi/ascertain whether

any mining was done in the recent past in the area, in case on the date of

inspection no mining was noticed.

1. Post the matter on 14.02.2024.

In this connection it is submitted that, the Hon'ble National Green Tribunal,

South Zone, Chennai in the above all three matters has directed the concerned area

District Collectors to do the spot inspection by choosing the major river in the district

and inspect it in the next couple of days and file their report before the date of next
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hearing. During the inspection, they should verify/ascertain whether any mining was

done in the recent past in the area, in case on the date of inspection no mining was

noticed.

As per note orders dt.05.02.2024 issued by the Hon'ble National Green

Tribunal, Southem Zone, Chennai, in execution application No.4/2023 in

O.A.No.187/2021, the Collector and District Magistrate, SPSR Nellore District vide

Rc.Coord.D6/16212024, D1.10.02.2024 constituted the inspection team with the

following offrcials for the inspection of sand reaches:

a) The Revenue Divisional Officer of the concerned jurisdiction,

b) The Environmental Engineer, APPCB, Nellore

c) The District Mines and Geology Offrcer, SPSR Nellore District

In obedience to order of the National Green Tribunal, South Zone, Chennai, we

have inspected the Mruwru-III Open Sand Reach, Podalakur Mandal, SPSR Nellore

District on 12.02.2024 and observed the physical features of the river and sand mining

area. During our inspection we found no machinery in the subject matter of the mining

area, sand excavation is not being done at present.

Report is submitted to the Hon'ble National Green Tribunal for issuing

appropriate orders that deem fit.

District M lnes o
SPSR Nellore District

Environmental Engineer,
APPCB,

SPSR Nellore District

frJt
/ e/*- /-\ 5)-,.,\2Yt ,' -rY\ \

Revenue Divisional'Offi cer,
Nellore Division,

SPSR Nellore District
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From:
Sri S.Dilli Rao, I.A.S.,
Collector and District Mag istrate,
NTR District.

Lr No:627515and/NTR/ 2022, O/o the Collector & District Magistrate,
NTR District, Vijayawada, DI.12.O2,2O24

To:
Mrs. Madhu ri Donti Reddy,
NGT-Government Council,
Royal Castle,
Gill Nagar Extension,
Choola imed u,
Chennai-600094.

Madam,

Subl- SAND - NTR District - Hon'ble NGT order in E.A.No:04 of 2023
in O.A.No:787 of 2O2l (SZ) & M.A.No:10 of 2023 in
O.A.No.53 of 2022 Dt: 05.02.2024 - Inspection of Sand
Reaches by the llne departments - Detailed loint Inspection
Report- Submitted - Reg.

Ref:- 1.The Hon'ble NGT order in E.A.No:04 of 2023 in O.A.No:187
of 2O2t (SZ) & M.A.No:10 of 2023 in O.A.No.53 of 2022
DI.:OS.O2.2024.

2.loint Inspection Report of the Line Departments.
-ooo-

I invite attention to the subject and references cited. It is submitted
that through the reference 1't cited, the Hon'ble National Green Tribunal
(NGT), Southern Zone, Chennai has issued orders dated: 05.O2.2024 in
E.A.No:O4 of 2023 in O.A.No:787 of 202t (SZ) & M.A.No:10 of ZOZ3 in
O.A.No.53 of 2022 Dt: 05.02.2024 has directed the District Collector,s
in the state to choose the major river in the district and inspect it in the
next couple of days and file their report before the date of next hearing
i.e., on 14.O2.2O24

In this connection, as per the Hon'ble NGT Orders, I have conducted
Joint Inspection along with the line Departments of NTR District for
Pokkunuru-1 & 3 and Kasarabada-2 Open Sand Reaches of
Chandrallapadu Mandal on upstream side of the Krishna River.

You ithfu lly,

Collec

c
tor
o

NTR DISTRICT.

In view of the above, I herewith enclose a detailed report on the
Sand Reaches for taking further necessary action in the matter.

Encl : As above



,OINT INSPECTION REPORT

The Hon'ble National Green Tribunal (NGT),Southern Zone, Chennai
has issued orders dated: 05.01.2024 in E.A.No:04 of 2023 in O'A.No:187 of
2O2l (SZ) & M.A.No:10 of 2023 in O.A.No.53 of 2022 Dt: 05.02.2024
and the operative portion of the order is as follows:

"In as much as the District Collectors are engaged with multiple
tasks, in the first instance, they should atleast choose the
major river in the district and inspect it in the next couple of
days and file their report before the date of next hearing'
During the inspection, they should verify/ascertain whether
any mining was done in the recent past in the area, in case on
the date of inspection no mining was noticed.

Post the matter on L4.O2.2O24."

In obedience of the orders of the Hon'ble NGT, the Collector and

District Magistrate,NTR District along with the officials of the Line

Departmentl have inspected the Sand Reaches on UP stream side of
the Krishna River in NTR District on 10.02.2024 to file a report as

directed by the Hon'ble NGT'

The team of officials have attended for Joint Inspection'

DesignationName of the officers.No

Sri S.Dilli Rao01
District Collector & Chairman District
Level Sand Committee

loint Collector, NTR District.
NTR District.

o2 Sri P.Sampath Kumar
dl. Superintendent of Po

N.T.R. District.
lice, SEB,

03

Circle Inspector, Nandigama04 Sri Chandra Sekhar

Revenue Divisional Officer,
Na ndi amaSri P.Sai Babu05

District Mines and Geology Officer,
NTR DistrictSri K. Su bra hmanYeswara Rao06
Superintending
District

Engineer, RWS, NTR
Sri D.Venkata Ramana07

Oeputy Director, Ground
WaterDe a rtment NTR DistrictSri B. Naga raju08
Executive Engineeron be
Superintendent Engineer, Irrigation,

half of

NTR District
Sri P.Bhanu Babu09

Asst. Engineeron behalf of Executive
Engineer / River Conservator, K.C.
Division awadaVi a

Sri V.Dinesh Raghavendra
Kumar10

Environmental Engineer, APPC B, NTR

DistrictSri P.Srinivasa Rao11

Tahsildar, ChandarlaPadut2 Smt.Y.Sarswathi

Sri KV. Rama Krishna ' iasad
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I. Pok unuru -1 &3ofP okkunuru villaoe. ChandarlaDadu

e ffici tns e foll

> During the day of inspection, it is observed that the Sand reach
areasare covered with good deposit of Sand in un-disturbed
stage and at few places grass also grown in that area.

) There are no fresh workings observed and there are no traces of
old working pits in the Two (2) Sand Reaches.

D Further, it is observed that there are No men and Machinery and
Movement of Vehicles in the (Two )2 Sand Reaches.

F The state Environmental Impact Assessment Authority (S
has issued Environmental clearance (EC) vide pokkunuru 1
No: SErAA/APINTR /MrN / Lt/ 2023 /si46/238.33 & 237.3Pokkunuru 3 order
SErAA/AP/NTR/M rN/ 1 1/20 23 / s346 / 238. 3 s & 2 3 7. 33.

EIAA)
order
1 and

No:
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a

t_
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Pic-1:: Pokkunuru-1 Open Sand Reach

Mandal, NTR District
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Pic-2:: Pokkunuru-3 Open Sand Reach

F During the day of i ,sps.11.., it is observed that the Sand reach
areas are covered with good deposit of Sand in un-disturbed
stage and at few places grass also grown in that area.

There are no fresh workings observed in the Sand reach.But,
there are traces of old working pitsobserved on northern side of
the present reach. On enquiry with the Villagers, they revealed
that reach was existed previously which was operated and
expired.

I

Further, observed that one approach Road in the shape of bund
leads to the Previously operated Sand Reach which was damaged
at few places.

Further, it is observed that there are No men and Machinery and
Movement of Vehicles in Sand Reach.

F The state Environmental Impact Assessment Authority (SEIAA)
has issued Environmental clearance (EC) vide Kasarabada-i
order No: SEIAA/APINTR /MIN / tL/ 2023 /5350/238.37&
237.35.

u i

,.I

II,



Pac-l::Kasarabada-2 OPen San d Reach

Inviewoftheabove,thefactualreportisherewithsubmitted
to theHon,ble National Green Tribunal, Southern Bench, Chennaifor

kind perusal and taking further necessary action in the matter'

Signatu reDesignationS.No

LECTOR

District Collector & Chairman
District Level Sand
Committee, NTR District.

01

R DISTRICT,

loint Collector, NTR District.02

ty vI

Addl. SuPerintendent of
Police, SEB,
N.T.R. District.

03

I
(.-:

r+i

ffitrf \a,
l
"l

q
)

I

2 FTE.

I

I
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Dt-1-
Circle Inspector, Nandigama04

5L:-"-\)'-05
Revenue Divisional Off icer,
Nandigama

r-\E\A\Dlstrict Mines and Geology
Officer, NTR District06

Superintending Engineer,
RWS, NTR District07

\ 2-d24
Deputy Director, Grou nd
WaterDepa rtment, NTR
District

)9xecutive Engineeron behalf
Superintendent Engineer,

Irrigation, NTR District
09

:r . D. F .\a v,-'". ,
,1rl.,r,r 

t '''-l'Lt
Asst.Engineeron behalf of
Executive Engineer / River
Conservator, K.C. Division,
Vijayawada

10

w
vtl

Environmental Engineer,
APPCB, NTR District11

Tahsildar, ChandarlaPadut2

\

\+
OB

4 ffiru,o
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Report on Hon'ble NGT Order dt.31.O1.2O24 & O5.O2'2O24 in

E.A.No.O4 ot 2023 in O.A.No
O.A.No.187 of 2O21 and M.A
by Sri Nagendra Kumar Vs M
Change.

.187 ot }O2L(SZ) & M.A.No.O9 of 2O23 in

.No.lO ot 2023 in O.A.No.53 of 2O22 filed
inistry of Environment Forest and Climate

The Hon'ble NGT(SZ), Chennai had passed an order on 31'01'2024 in

theSubjectcitedinE.A.No.04of2023ino.A.No.lBTof2o2l(Sz)&M.A.No.09
of2023ino.A.No.1B7of2o2LandM.A.No.10of2023ino.A.No.53of2o22
and the operative portion of the judgement is hereunder'

1, Let the District Cotlector of the Concerned area and the SEIAA, Andhra

Pradeshinspecttheareasinquestionandfindoutwhetherthenew
contractor has got a valid Environmental clearance to go ahead with the

mining and whether they are adhering to the rules prescribed and take

appropriate action if violations are noticed'

2.Letthereportsbefitedonorbefore05.02.2024bytheDistrict
Coltectors concerned as well as the SEIAA - Andhra Pradesh'

3. Post the matter on 05.02'2024.

4. In this regard, The Government pleader for state of A.P has submitted

a letter dt: 02.02.2024 issued by Director Mines & Geology seeking 4

weeks, time to complete the inspection by the all concerned District

Collectors.

The Hon,ble National Green Tribunal South Zone, chennai on 05.02.2024

has issued orders on,

t. The learned counsel appearing for the state of Andhra Pradesh as well

as the SEIAA - Andhra Pradesh have not filed their reports and they

sought three weeks'time citing that they need more time for conducting

the fietd inspection and verification of the records'

z. In this regard, the 1EIAA - Andhra Pradesh can very well verify their

own records and submit a report as to whether any Environmental

Clearance is in vogue now and if so, what is the agency, for which, the

Environmental clearance has been granted. This verification can be

done easily by the 1EIAA in its own office which does not require much

time.

3. In as much as the District collectors are engaged with multiple tasks, in

the first instance, they shoutd at least choose the maior river in the

district and inspect it in the next couple of days and file their report

before the date of next hearing. During the inspection, they should

verify/ascertain whether any mining was done in the recent past in the

area, in case on the date of inspection no mining was noticed'

4. Post the matter on 14.02.2024.

1



In this connection it is submitted that' The National Green Tribunal'

South Zone, Chennai in the above all three matters has directed the concerned

area District Collectors to do the spot inspection by choosing the major river

in the district and inspect it in the next couple of days and file their report

before the date of next hearing' During the inspection' they should

verify/ascertain whether any mining was done in the recent past in the area'

in case on the date of inspection no mining was noticed'

InobediencetoorderoftheNationalGreenTribunal,SouthZone,
Chennai,Ihaveconstitutedthefollowingofficersalongwithmetoinspectthe

open sand reaches of Didugu, Amaravathi Mandal and Konuru' Atchampeta

Mandals of Palnadu District'

The following Officers have attended for loint Inspection on t3'02'2024'

Sub-InsPector, SEB, Krosur,

District.

2

s!.
No.

Designation & DePt.

Collector & District Magistra

of DLSC, Palnadu District.

te, Chairman

Name of the Officer

Sri Siva Sankar, Lot

r.A.s.,

heti1

Smt.V.Nagini,2

District Ground Water O

District.

District Mines and Geology Officer,

fficer, Palnadu

Palnadu District.

Sri. T. SatYanarayana

Sarma

3

Asst. Environmental Eng

Guntur

ineer, APPCB,
4

Sri. P.Prubhu Teja5 Asst. Executive Engineer, Water

Resource DePartment, VijaYawada'

Tahsildar, Amaravati, Pa lnadu District.
Sri. A.Venkata Ramana

Rao

6

Ghsildar, AtchamPet, Pa lnadu District
7

Sub-InsPector, SEB, Peda

Palnadu District.

kurapadu,
Sri. K.SrinivasaraoB

Sri. B. Ashok Kumar9
Palnadu

Smt.K Sudha

Sri. K.Praveen Kumar



The following Open Sand Reaches jointly inspected and the details are hereunder.

> The District Level
Sand committee
approved for excavation
sand in the sand reach
after obtain all statutory
clearances.

Having approved
mining plan vide.
1096/MP/Sand /PLND/2
023-1, dt.07.L1..2023

; Having Environmenta I

Clearance Order No.
SEIAA/APlPLN/MIN/11
12023/ s310/238.01 &
237.0r,dt.
'07.02.2024.

> Photographs enclosed.

Konuru-I,
Konuru

Village of
Atchampet

Mandal,
Pa lnad u
District

) Non-working at the
time of Inspection.

i Further it is
observed there are no
men and machinery
and movement of
vehicles in sand reach.

iThere are no fresh
workings observed in
the Sand reaches.

; Some part of the
approach road/ path in
the river is washed out
due to recent floods. At
present no path is
available to approach
the sand reach.

. On enquiry with
the Villagers and Vlllage
Revenue Officer, Konuru
Village, it came know
that No sand excavation
have been carried out.

i The Distrlct Level
Sand committee
approved for excavation
sand in the sand reach
after obtain all statutory
clearances,

i Having approved
mining plan vide
1096/MP/Sand IPLN9/2
023-4, dt. 07.Lt.2023
issued by the District
Mines Geology Officer,
Guntur.

> Having Environmental
Clearance Order No.
SEIAA/AP/PLN/MIN/11
l2o23l s3o8/238.04 &
237.04, dt.
07.02.2024.

; Photog ra phs enclosed.

Collector & Distric ag istrate and Chairman,DLSC
Palnadu District @ Na rasa raopet.

o0

\
rDistrict Mines a ater

Rive r

Reach
Name,

Village &
Mandal

Field Observations

1 Kris h na
River

Didugu-I,
Didugu

Village of
Amaravathi

Mandal,
Pa lnad u
District

2
Krish n a

River

Officer, Distr
Palnadu District.

v
ce

i, rr\

sl.
No.

Rem a rks

> Non-working at the
time of Inspection.

> Further it is
observed there are no
men and machinery
and movement of
vehicles in sand reach.

> No fresh workings
observed in the Sand
reach.

.,. On enquiry with
the Villagers and Village
Revenue Officer, Didugu
Village, it came know
that No sand excavation
have been carried out.

rou nd
Palnadu District.

3



k A"tood
Asst. Geologist

O/o District Mines and Geology Office
Palnadu District.

ASst, En en tal Engineer,
APP , Guntur.

1f-lct-l.ttc ' q-

-l*tq
Tahsildar, Amaravath

t1Z"J"''--
Asst. Hydro. Geologist

O/o District Ground Water Office
Palnadu District.

p
Asst. x utive Eng eer,

W.R Department, Vijayawada.

\",'\

Village Revenue Officer,
Didugu, Amaravathi Mandal

Tahs ar, Atchampet
Paln du District.

nspector
t7 0

SEB, Pedakurapadu.

c-h-
Village Revenue Officer, 2+

Konuru, Atchampet Mand

Palnadu District.

h - A-r1'^'*r-
Su b-I nspecto ri
SEB, Krosur,.

?+
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Inspection Photographs of Didugu-I Sand Reach 
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   Inspection Photographs of Konuru-I Sand Reach 
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Report filed by Dastrict Collector, Prakasam on Hon'ble NGT Order
dt.31.O1,2O24 & O5.O2.2O24 in E.A.No.O4 ol 2O23 in O.A.No,187 of
2OZL(SZ) & M.A.No.O9 of 2023 in O.A.No.187 ot 2021 and
M.A.No.1O ol 2023 in O.A.No.53 ol 2022 filed by Sri Nagendra
Kumar Vs Ministry of Environment Forest and Climate Change.

***

The Hon'ble NGT(SZ), Chennai had passed an order on 31.0L.2024
in the subject cited in E.A.No.O4 of 2023 in O.A.No.187 ot 202!(SZ) &
M.A.No.O9 of 2023 in O.A.No.1B7 of 2021 and M.A.No.10 of 2023 in
O.A.No.53 of 2022 and the operative portion of the judgement is
h ere u nder.

1. Let the District Collector of the concerned area and the SEIAA, Andhra
Pradesh inspect the areas in question and find out whether the new
contractor has got a valid Environmental Clearance to go ahead with
the mining and whether they are adhering to the rules prescribed and
take appropriate action if violations are noticed.

2. Let the reports be filed on or before 05.02.2024 by the District
Collectors concerned as well as the SEIAA - Andhra pradesh.

3. Post the matter on 05.02.2024.

4. In this regard, The Government pleader for State of A.p has
submitted a letter dt: 02.02.2024 issued by Director Mines & Geotogy
seeking 4 weeks'time to complete the inspection by the alt concerned
District Collectors.

The Hon'ble National Green Tribunal South Zone, Chennai on
05.02.2024 has issued orders on,

1. The learned counsel appearing for the State of Andhra pradesh as
well as the SEIAA - Andhra pradesh have not filed their reports and
they sought three weeks' time citing that they need more time for
conducting the field inspection and verification of the records.

z. In this regard, the SEIAA - Andhra pradesh can very welt verify their
own records and submit a report as to whether any Environmental
Clearance is in vogue now and if so, what is the agency, for which,
the Environmental Clearance has been granted. This verification can



be done easily by the SEIAA in its own office which does not require
much time.

3. In as much as the District Collectors are engaged with multiple tasks,
in the first instance, they should at least choose the major river in
the district and inspect it in the next couple of days and file their
report before the date of next hearing. During the inspection, they
should verify/ascertain whether any mining was done in the recent
past in the area, in case on the date of inspection no mining was
noticed.

4. Post the matter on 14.02.2024.

In this connection it is submitted that, The National Green Tribunal,

South Zone, Chennai in the above all three matters has directed the

concerned area District Collectors to do the spot inspection by choosing the

major river in the district and inspect it in the next couple of days and file

their report before the date of next hearing. During the inspection, they

should verify/ascertain whether any mining was done in the recent past in

the area, in case on the date of inspection no mining was noticed.

In this connection it is submitted that there are no sand reaches

available/existing in newly created Prakasam District, Hence the report

shall be treated as NILL accordingly.

Yours

Collector &
District Magistrate,

Prakasam

faithfully,
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REPORT FILED BY THE DIsTRICT COLLECTOR, SRIKAKULAM IN E.A NO 4 OF 
2023, M.A. NO 9 OF 2023. M.A NO 10 OF 2023, BEFORE THE HONBLE 
NATIONAL GREEN TRIBUNAL, SOUTHERNZONE, CHENNAI 

The present Execution Application no. 4 of 2023 has been filed by the applicant 
seeking execution of the Direction No. (i) issued by the Judgement dated 23.03.2023 
passed by this Hon'ble tribunal in Original Application No. 187 of 2021 (SZ) titled 
Nagendra Kumar Vs Govt. of India & ors. 

******* 

The present Miscellaneous Application no. 9 of 2023 has been file by the applicant 
against the willful, deliberate and intentional non-compliance of order dated 
23.03.2023 in 0.A. No, 187 of 2021 (SZ) titled Nagendra Kumar vs Govt of India & ors. 

By the respondents herein. 
The present Miscellaneous Application no. 9 of 2023 has been file by the applicant 
seeking to punish the respondents for the offence of non-obedience to this Hon'ble 
tribunal order dt: 23.03.2023 in OA No. 53 of 2022 (SZ). 

In this regard the Hon ble National Green Tribunal, South zone, Chennai has issued 

order on 31.01.2024 as 

1. The matter was taken up today for an early hearing based on a news item 
reported on 19.01.2024 in Eenadu, a Telugu Daily. The said news item relates 
to the mining of sand other than the procedure prescribed by an entity called 
M/s. Prathima Infrastructure Limited. 

2. Let the District Collector of the concerned area and the SEIAA Andhra 
Pradesh inspect the areas in question and find out whether the new contractor 
has got a valid Environmental Clearance to go ahead with the mining and 
whether they are adhering to the rules prescribed and take appropriate action if 
violations are noticed. 

3. Let the reports be filed on or before 05.02.2024 by the District Collectors 

concerned as well as the SEIAA - Andhra Pradesh. 

4. Post the matter on 05.02.2024. 

In this regard , The Government pleader for State of A.P has submitted a letter 
dt: 02.02.2024 issued by Director Mines & Geology seeking 4 weeks time to complete 

the inspection by the all concerned District Collectors. 

The Hon ble National Green Tribunal South Zone, Chennai on 05.02.2024 has 

issued orders on. 

1. The learned counsel appearing for the State of Andhra Pradesh as well as the 
SEIAA - Andhra Pradesh have not filed their reports and they sought three 
weeks' time citing that they need more time for conducting the field inspection 
and verification of the records. 

2. In this regard, the SEIAA - Andhra Pradesh can very well verify their own 
records and submit a report as to whether any Environmental Clearance is in 

vogue now and if so, what is the agency, for which, the Environmental 
Clearance has been granted. This verification can be done easily by the SEIAA 
in its own office which does not require much time. 

3. In as much as the District Collectors are engaged with multiple tasks, in the 
first instance, they should at least choose the major river in the district and 
inspect it in the next couple of days and file their report before the date of next 
hearing. During the inspection, they should verify/ascertain whether any 
mining was done in the recent past in the area, in case on the date of 
inspection no mining was noticed. 

4. Post the matter on 14.02.2024. 

I/1/2// 



In this connection it is submitted that, The National Green Tribunal, South 

Zone, Chennai in the above all three matters has directed the concerned area District 

Collectors to do the spot inspection by choosing the major river in the district and 

inspect it in the next couple of days and file their report before the date of next 

hearing. During the inspection, they should verify/ascertain whether any mining was 
done in the recent past in the area, in case on the date of inspection no mining was 

noticed. 

In obedience to orders of the Hon'ble National Green Tribunal, South Zone, 

Chennai, I have inspected on 13.02.2024 along with Line Departments. The following 

Sl. 
No. 

1. 

2. 

3. 

4. 

5 

Name of the Officer 

Sri. Dr. Manazir 

Samoon, I.A.S. 
Sri. Ch Rangayya 

Sri S KV Satyarnrayana 

Sri A. Ramarao Naidu 

Smt.M Saritha 

Jeelani The Collector & District Magistrate, Srikakulam 
District. 
Revenue-Divisional Officer, Srikakulam Division 

and District. 

Designation & Dept. 

District Mines and Geology Officer, 
Srikakulam. 
Environmental Engineer, 
AP Pollution Control Board, 
Srikakulam. 
Dy.Tahsildar, Narasannapeta 

Finally, while inspecting the subjected land i.e., Gopalapenta Sand Reach at 

Vamsadara River, it is found that no machinery operations have been carried out and 

no existence of heavy vehicles such are JCB and lorries supposed to be transported 

the sand. However, the small tyre marks of bullock kart with a capacity of 

approximately 1.00 MT has been observed towards the river and then enquired the 

same with Sri.Yenda Madhu Babu who is villager available at the said area, has 

informed that the said tyre marks/traces were formed only by the Bullock Carts (Tyre 

based) which reached only for washing of Bulls and Carts. 

Collector & Iistriçt Magistrate, 
Srikakálam. 

|/2/2// 

Officers have attended for Joint Inspection on 13.02.2024. 



 

 

INSPECTION PHOTOGRAPHS OF GOPALAPENTA  SAND REACH 
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REPORT FILED BY THE DISTRICT COLLECTOR, TIRUPATI IN E.A NO 4 OF 
2023, M.A. NO 9 OF 2023, M.A NO 10 OF 2023, BEFORE THE HON’BLE 

NATIONAL GREEN TRIBUNAL, SOUTHERNZONE, CHENNAI 

Dt. 13.02.2024 

The present Execution Application No. 4 of 2023 has been filed by the 
applicant seeking execution of the Direction No. (ii) Issued by the Judgment 
dated 23.03.2023 passed by this Hon'ble tribunal in Original Application No. 
187 of 2021 (SZ) titled Nagendra Kumar vs Govt of India & ors.  

The present Miscellaneous Application no. 9 of 2023 has been file by the 
applicant against the willful, deliberate and intentional non-compliance of 
order dated 23.03.2023 in O. A. No. 187 of 2021 (SZ) titled Nagendra Kumar vs 
Govt of India & ors. By the respondents herein. 

The present Miscellaneous Application no. 9 of 2023 has been file by the 
applicant seeking to punish the respondents for the offence of non-obedience to 
this Hon'ble tribunal order dt: 23.03.2023 in OA No. 53 of 2022 (SZ). 

In this regard the Hon’ble National Green Tribunal, South Zone, Chennai 
has issued order on 31.01.2024 as 

1. The matter was taken up today for an early hearing based on a news 
item reported on 19.01.2024 in Eenadu, a Telugu Daily. The said news 
item relates to the mining of sand other than the procedure prescribed by 
an entity called M/s. Prathima Infrastructure Limited. 
 

2. Let the District Collector of the concerned area and the SEIAA – Andhra 
Pradesh inspect the areas in question and find out whether the new 
contractor has got a valid Environmental Clearance to go ahead with the 
mining and whether they are adhering to the rules prescribed and take 
appropriate action if violations are noticed. 
 

3. Let the reports be filed on or before 05.02.2024 by the District Collectors 
concerned as well as the SEIAA – Andhra Pradesh. 
 

4. Post the matter on 05.02.2024. 
 
5. In this regard , The Government pleader for State of A.P has submitted a 

letter dt: 02.02.2024 issued by Director Mines & Geology seeking 4 
weeks time to complete the inspection by the all concerned District 
Collectors. 

 

The Hon’ble National Green Tribunal South Zone, Chennai on 05.02.2024 
has issued orders on, 

1. The learned counsel appearing for the State of Andhra Pradesh as well as 
the SEIAA – Andhra Pradesh have not filed their reports and they sought 
three weeks’ time citing that they need more time for conducting the field 
inspection and verification of the records. 
 

2. In this regard, the SEIAA – Andhra Pradesh can very well verify their own 
records and submit a report as to whether any Environmental Clearance 
is in vogue now and if so, what is the agency, for which, the 



Environmental Clearance has been granted. This verification can be done 
easily by the SEIAA in its own office which does not require much time. 
 

3. In as much as the District Collectors are engaged with multiple tasks, in 
the first instance, they should at least choose the major river in the 
district and inspect it in the next couple of days and file their report 
before the date of next hearing. During the inspection, they should 
verify/ascertain whether any mining was done in the recent past in the 
area, in case on the date of inspection no mining was noticed. 
 

4. Post the matter on 14.02.2024. 

In this connection it is submitted that, The National Green Tribunal, 
South Zone, Chennai in the above all three matters has directed the concerned 
area District Collectors to do the spot inspection by choosing the major river in 
the district and inspect it in the next couple of days and file their report before 
the date of next hearing. During the inspection, they should verify/ascertain 
whether any mining was done in the recent past in the area, in case on the 
date of inspection no mining was noticed. 

In obedience to order of the National Green Tribunal, South Zone, 
Chennai, Myself and Joint Collector, Tirupati have been inspected the Sand 
bearing area located at Arani River (IIIrd order stream) in Sy. No. 281 over an 
extent of 4.790 Hectares of B. K. Bedu Village, Nagalapuram Mandal of 
Tirupathi District on 12-02-2024 & in Sy. No. 01 over an extent of 4.950 
Hectares of S. S. B. Peta Village, Pichatur Mandal, Tirupathi District on 
13.02.2024 and observed the physical features of the river and sand mining 
area. 

During my inspection I found no fresh mining activity in the subject river 
course area, sand excavation is not being done at present. With regard to any 
mining was done in the recent past in the area I did not find any visibility of 
excavation of sand in recent past. The geo coordinates of visited location and 
the connected visit photographs are appended below: 

 
Geo-Coordinates for the B. K. Bedu Village, Nagalapuram Mandal, 

Tirupathi District:- 
 

Sl.No. Latitude N Longitude E 
A 130 21’ 30.85” 790 49’ 08.19” 
B 130 21’ 26.46” 790 49’ 06.21” 
C 130 21’ 30.91” 790 48’ 54.40” 
D 130 21’ 33.99” 790 48’ 55.55” 

 
 



 

 

 
 
 
 
 
 
 
 
 



Geo-Coordinates for the S.S.B. Peta Village, Pichatur Mandal, Tirupathi 
District: 

 

Sl.No. Latitude N Longitude E 

A 130 20’ 10.94” 790 51’ 53.26” 

B 130 20’ 07.74” 790 51’ 56.28” 

C 130 19’ 57.86” 790 51’ 46.30” 
D 130 19’ 59.91” 790 51’ 43.97” 

 

 

 

 

 



 

 

Report is submitted to the Hon’ble national Green Tribunal for issuing 
appropriate orders that deem fit. 

                            

                                                 District Collector & Magistrate,    
                                  Tirupati District 
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Action taken report filed by the District Collector, West Godavari, 
Bhimavaram before the Hon'ble National Green Tribunal (SZ), Chennai on 
the order dated 31.01.2024 in EA No.04/2023 in OA No. 187/2021. 

It is submitted that the Hon'ble National Green Tribunal, Chennai has 

issued an order considering the news item "8085 sàs 8so" (Dorikana kadiki 

dhocheddam) published on 19.01.2024 in Eenadu, a Telugu daily, which 

relates to the mining of sand other than the procedure prescribed and directed 

the District Collectors to inspect the areas of Sand Mining and find out whether 

the new contractor has got a valid environmental clearance to go ahead with 

the mining and whether they are adhering to the rules prescribe and to take 
appropriate action if violations are noticed. 

It is further submitted that as per the instructions of the Honble NGT, 

Chennai, the line departments are directed to inspect the sand reaches in West 

Godavari District and submit the joint inspection report. Accordingly, the 

following officers of DLSC have conducted inspection on 13.02.2024 and 

submitted report. 

1. Revenue Divisional Officer, Narasapuram. 
2. Executive Engineer & River Conservator, WRD, GHWD, Dowleswaram, 

EGDt., 3. District Ground Water & Audit Officer Dept, West Godavari, Bhimavaram. 
4. Executive Engineer, R.W.S., Bhimavaram. 
5.Addl Superintendent of Police, Special Enforcement Bureau, (SEB), 
Bhimavaram. 
6. The Environmental Engineer, AP Pollution Control Board,Eluru. 

7. Tahsildar, Achanta Mandal 
8. Tahsildar, Penugonda Mandal. 

9. District Mines & Geology Officer, West Godavari District, Bhimavaram/ 
Eluru. 

S. 
No. 

1 

2 

3 

4 

5 

The team reported that the following reaches were inspected. 

Name of the 
Open sand 

Reach 

Siddantham-1 

Siddantham-2 

Nadipudii-1 

Nadipudi-2 

Karugorumilli 

Koderu 

Location of the Reach 

Siddantham (Vg) 
Penugonda (M), 
W.G.Dist., 
Siddantham (Vg), 
Penugonda (M), 
W.G.dist. 
Nadipuidi (Vg), 
Penugonda (M), 
W.G.Dist.., 
Nadipudi (Vg), 
Penugonda (M), 

W.G.Dist. 
Karugorumilli(Vg), 
Achanta (M), W.G.Dist., 
Koderu(Vg), 
Achanta (M), W.G.Dist., 

Extent 
in 

Hectares 

4.730 

4.400 

4.400 

4.560 

4.600 

4.840 

Qty in Cums 
as per 

Approved 
Mining Plan 

47300 

44000 

44000 

45600 

46000 

48400 



The N? 

has 

cho 

The team of officers have inspected the six (06) open Sand reaches 
mentioned above with reference to Geo-coordinates and reported that there is 
no visible sand mining activity is carried out in all the six (06) reaches. No 
machinery / vehicles are observed within the vicinity of the area. 

Total six (06) open Sand reaches are approved by the DLSC (District level 

Sand Committee), West Godavari District under the Chairmanship of District 

Collector. 

::2:: 

Four (04) open Sand reaches are located in Penugonda Mandal and the 

remaining two (02) open Sand reaches are located in Achanta Mandal of West 

Godavari District. 

All the six (06) open Sand reaches are falling in Vasishta Right Bank of 

the River Godavari. 

As per the records, the District Mines and Geology Officer, Eluru 

(erstwhile West Godavari District) has approved the mining plans for six (06) 

open Sand reaches. 
As per the records, all the applications of six (06) open Sand reaches are 

pending at SEIAA for issue of Environmental Clearance (EC). 

In response to the orders of the Hon'ble NGT to the Collector, District 

Collector personally inspected two najor sand reaches in Siddantham & 

Nadipudi and have not noticed any visible mining. 

action. 

Herewith inspection report is attached for kind perusal and necessary 

Encl: 1. Inspection report. 
2. Photographs. Collector && Distriot Magistrate, 

West Godavari District, 
Bhimavaram. 



REPORT FILED BY THE DISTRICT COLLECTOR, WEST GODAVARI IN E.A NO 4 OF 
2023, M.A. NO9 OF 2023, 

M.A NO 10 OF 2023, BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
SOUTHERNZONE, CHENNAI 

Ihe present Execution Application no. 4 of 2023 has been filed by the applicant 
seeking execution of the Direction No. (ii) issued by the Judgement dated 
23.03.2023 passed by this Hon'ble tribunal in Original Application No. 187 of 2021 
(SZ) titled Nagendra Kumar vs Govt of India & ors. 

The present Miscellaneous Application no. 9 of 2023 has been file by the applicant 
against the wilful, deliberate and intentional non-compliance of order dated 
23.03.2023 in O.A. No. 187 of 2021 (SZ) titled Nagendra Kumar vs Govt of India & 
ors. By the respondents herein. 

The present Miscellaneous Application no. 9 of 2023 has been file by the applicant 
seeking to punish the respondents for the offence of non-obedience to this Hon'ble 
tribunal order dt: 23.03.2023 in OA No. 53 of 2022 (SZ). 
In this regard the Hon'ble National Green Tribunal, South zone, Chennai has issued 

order on 31.01.2024 as 

1. The matter was taken up today for an early hearing based on a news item 
reported on 19.01.2024 in Eenadu, a Teluqu Daily. The said news item 
relates to the mining of sand other than the procedure prescribed by an 
entity called M/s. Prathima Infrastructure Ltd. 

2. Let the District Collector of the concerned area and the SEIAA Andhra 
Pradesh inspect the areas in question and find out whether the new 
contractor has got a valid Environmental Clearance to go ahead with the mining and whether they are adhering to the rules prescribed and take appropriate action violations are noticed. 

3. Let the reports be filed on or before 05.02.2024 by the District Collectors Concerned as well as the SEIAA - Andhra Pradesh. 
4. Post the matter on 05.02.2024. 

5. In this regard, The Government pleader for State of A.P has submitted a letter dt: 02.02.2024 issued by Director Mines & Geology seeking 4 weeks' time to complete the inspection by the all concerned District Collectors. 
The Hon'ble National Green Tribunal South Zone, Chennai on 05.02.2024 has issued orders on, 
1. The learned counsel appearing for the State of Andhra Pradesh as well as the SEIAA - Andhra Pradesh have not filed their reports and they sought three weeks' time citing that they need more time for conducting the field inspection and verification of the records. 
2. In this regard, the SEIAA - Andhra Pradesh can very well verify their own records and submit a report as to whether any Environmental Clearance is in Vogue now and if so, what is the agency, for which, the Environmental Clearance has been granted. This verification can be done easily by the SEIAA in its own office which does not require much time. 
3. In as much as the District Collectors are engaged with multiple tasks, in the first instance, they should at least choose the major river in the district and inspect it in the next couple of days and file their report before the date of next hearing. During the inspection, they should verify/ascertain whether any mining was done in the recent past in the area, in case on the date of inspection no mining was noticed. 
4. Post the matter on 14.02.2024. 



i. 

In this connection it is submitted that, The National Green Tribunal, South Zone. 
Chennai in the above all three matters has directed the concerned area District 
Collectors to do the spot inspection by choosing the major river in the district and 
inspect it in the next couple of days and file their report before the date of next 
hearing. During the inspection, they should verify/ascertain whether any mining 
was done in the recent past in the area, in case on the date of inspection no mining 

was noticed. Accordingly upon Joint Inspection with concerned Departments as 
directed by Hon'ble Tribunal. No sand mining activity is noticed in the said six (06) 
open sand reaches and no machinery/vehicles are observed within vicinity of sand 
mining area and connected inspection reports are enclosed herewith. 

In this regard, report is submitted to the Hon'ble National Green Tribunal for issuing 
appropriate orders that deem fit. 

Signatures of the Officers/staff present 

1.Revenue Divisional Officer, Narsapur. 

2. The Executive Engineer & Godavari River Conservator, 
Godavari head Works Division, 

3. District Ground Water Officer, 
Ground Water & Water Audit Department, 
West Godavari District, Bhimavaram 

4. The Executive Engineer, 

Dawlaiswaram. 

Rural Water Supply(RWS) Bhimavaram, 
West Godavari District 

S.Additional Superindent, (SEB)., Bhimavaram, 
West Godavari District. 

6 Environmental Engineer Pollution Control Board, AP. 

7.The Tahsildar, Achanta 

8.The Tahsildar, Penugonda Vg 
9. District Mines & Geology Officer, Bhimavaram, 

West Godavari District. (FAC) 

,Tallfar 

JAAIS,SEL,wa 
pDo13 (2|2L+ 

Rgorca 
CEE,PC B) 

he Achak 

District eotector, 
West Godavari Dist., 

Bhimavaram. 



 

 

 

Inspection photos during the field Visit at Reaches: 
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